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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

        ORIGINAL APPLICATION NO.1226 OF 2024 
 
IN THE MATTER OF: 
PRAVEEN KUMAR & ANR.              …APPLICANTS 

VERSUS 
STATE OF HARYANA & OTHERS                   …RESPONDENTS 

 
 
 
 
REPLY BY THE WAY OF AFFIDAVIT BY RESPONDENT NO. 9 
I.E., SH. JEETRAM TO THE ORIGINAL APPLICATION FILED BY 
THE APPLICANTS 
 

I, the above name deponent do herey solemnly affirm and declare as under 

that I being the Respondnet No. 9 in the present case am compenent to 

tender this reply by the way of this affidavit.  

 

PRELIMINARY OBJECTIONS: 

The present Original Application is liable to be dismissed as it has been 

with malicious intent and suppression of facts and same has been filed by 

individuals who unsuccessfully contested the elections for the post of 

Sarpanch in Village Mohanpur against the answering Respondent. The 

Applicants have deliberately concealed this material fact in order to 

portray themselves as bona fide environmentalists. Their intent is 

evidently to malign, harass, and settle personal scores with the answering 

Respondent under the guise of environmental concern. Such deliberate 

suppression and mala fide intent are sufficient grounds to dismiss the 

Application with exemplary costs. 

 

SANCTIONED USE OF LAND BY PUBLIC HEALTH DEPARTMENT 

IGNORED: The Original Application is liable to be dismissed as the 

Applicants have intentionally failed to disclose that the Public Health 
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Department, Government of Haryana, vide its letter No. 646 dated 

25.07.2024, requested 2 acres of land in Village Mohanpur for the 

construction of a Boosting Station. Pursuant to this, a meeting of the 

Panchayat was convened on 26.07.2024, wherein the said land was 

earmarked for public utility with consensus. The project was approved and 

undertaken for bona fide public welfare purposes. This key fact has been 

deliberately suppressed by the Applicants, further strengthening the case 

for outright dismissal of the Application. 

 

NON-JOINDER OF PUBLIC HEALTH DEPARTMENT AS A  

NECESSARY PARTY: The present OA is liable to be dismissed for non-

joinder of the Public Health Department, Mahendergarh, Haryana, which 

is the executing agency responsible for all works carried out on the said 

land. All allegations in the Original Application pertain to actions 

allegedly arising out of activities executed at the behest of the said 

Department. Without impleading them as a party, the Original Application 

is fatally defective and unsustainable in law. 

 

NO PERSONAL ROLE OF RESPONDENT NO. 9 IN ALLEGED 

ILLEGALITIES: The Original Application is liable to be dismissed as 

there is no iota of evidence to demonstrate that the answering Respondent 

directed or participated in any tree felling or soil excavation. The alleged 

felling of approximately 15 Kikar and Jaal trees, even if assumed for 

argument’s sake, was never undertaken under the instructions or 

supervision of the answering Respondent. The project was purely 

administered by officials of the Public Health Department and hence no 

personal liability can be fastened on the answering Respondent. 

 

OFFICIAL FOREST PROCEEDINGS NAME ANOTHER 

INDIVIDUAL, NOT RESPONDENT NO. 9: The Application is liable to 
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be dismissed in light of official records of the Forest Department, which 

categorically show that one Naveen Kumar was challaned on 03.08.2024 

for unauthorized tree felling. The same record notes that the work was 

being undertaken at the behest of the Public Health Department. This 

conclusively establishes that the answering Respondent has been wrongly 

and maliciously impleaded, and no cause of action lies against him. 

ABUSE OF ENVIRONMENTAL JURISDICTION OF THIS HON’BLE 

TRIBUNAL: The Original Application is liable to be dismissed as it does 

not involve any real or substantive environmental dispute but is rather an 

attempt to politicize administrative actions taken in the public interest. It is 

a textbook example of misuse of the forum of this Hon’ble Tribunal to 

advance personal vendettas under the garb of environmental protection. 

Such conduct deserves to be deprecated and visited with exemplary costs. 

 

REPONDENT NO. 9 PRAYES FOR DISMISSAL OF OA: At the outset, 

Respondent No. 9 denies each and every averment as stated in the OA as 

incorrect and false except specifically admitted herein. It is submitted that 

the present Original Application (“OA”) has been filed based on the 

alleged assumption that Respondent No. 9 has particpated in illegal tree 

felling, illegal soil excavation and misuse of village resources, to his own 

personal benefit and that approximately 15 Jaal and Kikar trees were cut 

on the direction of the Sarpanch. The present OA is frivilous and has been 

filed with mala fide intent to exort monies from the answering respondent. 

It is based on wholly incorrect and unfounded assumptions of the 

Applicant. Thus, the present OA deserves to be dismissed outrightly.  

 

REPLY ON MERITS 

1. The bare perusal of the OA make it belive that there are no merits in 

the present OA. The appliacnts have made a futile and superficial 

attempt to construct the present OA by filling it with generalized 
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academic material such as thesis reports, project summaries, and 

environmental citations, which are neither factually relevant nor 

legally connected to the allegations made against the answering 

Respondent. A perusal of the OA reveals that there is no coherent 

narration of facts, no substantiated pleading of cause of action, and 

no legal foundation upon which the allegations rest. 

 

2. Rather than addressing specific facts such as dates, evidence, or 

official proceedings the applicants have relied on borrowed 

environmental literature that is entirely unrelated to the actual 

events alleged in the village context. This demonstrates a lack of 

bona fides, and also reflects that the application is filed in a reckless 

and casual manner, without any seriousness of purpose. 

 

3. Therefore, it is respectfully submitted that all such references, 

theories, and citations form no part of any legitimate pleading and 

hence do not require any reply from the answering Respondent. The 

answering Respondent denies all such materials by way of general 

denial, without prejudice to the right to contest them should they 

ever be relied upon in any substantive proceedings. 

 

4. That for the ease of understanding and for the assistance of this 

Hon’ble Tribunal, the Respondent No. 9 submits the following: 

i. It is submitted that the 15 Jaal and Kikar trees in question, 

situated in Mohanpur, Tehsil Kanina, District Mahendragarh, 

Haryana (hereinafter referred to as the “said land”), are not 

under the control or direction of Respondent No. 9, who is the 

Sarpanch of the village. The said land was lawfully transferred 

to Public Health Department upon its request for development 

purposes. In a Panchayat Meeting held on 25.07.2024, attended 
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by members of the Panchayat, including the Sarpanch, and the 

Sub-Divisional Engineer representing the Public Health 

Department, upon request of the Sub-Divisional Engineer, the 

Sarpanch agreed to provide the said land, which is 

approximately 2 acres of land, to the Public Health Engineering 

Department. To avoid any confusion, the contested land, the 

uprooting of 15 Jaal and Kikar tress and alleged soil excavation, 

as alleged in the OA, have all been done on land which was 

transferred to Public Health Department on 25.07.2024 as 

evidenced by minutes of the meeting in the Panchayat’s Diary. 

The true copy of diary with minutes of meeting held on 

25.07.2024 is attached herewith as Annexure R-1 

ii. Accordingly, the alleged uprooting of 15 Jaal and Kikar trees, as 

well as the purported plan to uproot an additional 90 to 100 

trees, is an action which cannot be attributed to Respondent No. 

9. Likewise, the alleged illegal removal of soil from the said 

land cannot be imputed to Respondent No. 9 for personal gain. 

The said land is not Panchayat Land but Government Land, 

over which Respondent No. 9 has no authority.  

iii. It is submitted that the mala fide intent of the Applicant is 

evidenced by the fact that Public Health Department has not 

been made a party to the Application. It is clear that Public 

Health Eningeering Department has a direct and clear interest in 

the controversy involved in the present O.A. This shows the 

Applicant’s intent to extort money from Respondent No. 9 on 

unfounded and baseless claims. It is submitted that Public 

Health Department is a necessary party and in its absence no 

effective decree/relief can be passed.  

iv. It is most humbly submittted that none of the trees in question 
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have been cut by or on behalf of orders of Respondent No. 9, 

nor has any illegal soil excavation been conducted by or on 

orders of Respondent No. 9. Morevover, it is humbly submitted 

that Respondent No. 9 has not gained any personal profit from 

any illegal tree felling, illegal soil excavation on the said land.  

v. It is most humbly submitted that Respondent No. 9 has not 

violated any directions issued by the Hon’ble Punjab and 

Haryana High Court, Chandigarh. It is further submitted that 

there was no obligation upon Respondent No. 9 to obtain 

permission from the Forest Department, as the alleged felling of 

trees did not occur under the control, supervision, or direction 

of the Respondent No. 9/Sarpanch. Nor did Respondent No. 9 

/Sarpanch partipate in any illegal soil excavation on the said 

land. The said actions were carried out by, or under the 

authority of, Public Health Engineering Department. 

 

It is submitted that the aforesaid aubmissions make it clear that the 

allegations/averments made by the Applicant are based only on 

assumptions and are factually incorrect. The present OA has been filed 

only to waste the precious time of this Hon'ble Tribunal and the same 

deserves to be dismissed outrightly with exemplary costs. 

That Respondent No.9 further reserves its right to file additional 

reply/objection, if required, upon liberty from the Hon’ble Tribunal. 

 

That the Respondent No. 9 hereby prayes that this Hon’ble Tribunal 

may dismiss the the present Original Application filed by the 

Applicants in favour of Respondent No. 9 and impose exemplary costs 

against the Applicant holding the Original Application to be frivolous 

and vexatious; and/or Pass such order or further order(s) as this 
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Hon'ble Tribunal may be deem fit, proper and just under the 

circumstances of the present case. 

 

DEPONDENT 

VERIFICATION 

Verified at Gurugram on this 13th day of May 2025, that the contents 

of the above affidavit are true and correct to my knowledge and belief 

and nothing material has been concealed therefrom. 

          

DEPONENT 
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& ANIKA CHOPRA
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